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Short title

Issue of Rs.
15,84,93,78,889
out of the
Consolidated
Fund of the State
of Madhya
Pradesh to meet
certain excess
expenditure for
the year ended on
31st March, 2000.
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MADHYA PRADESH ACT
No. 2 or 2014

THE MADHYA PRADESH APPROPRIATION (NO. 2) ACT, 2014

[Received the assent of the Governor on the 30th January, 2014 assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 31st January, 2014.]

An Act to provide for the authorization of appropriation of moneys out of the Consolidated
Fund of the State of Madhya Pradesh to meet the amounts spent on certain services
during the financial year ended on the 31st day of the March, 2000 in excess of the
amounts granted for those services and for that year.

Be it enacted by the Madhya Pradesh Legislature in the sixty-fourth year of the Republic of
India as follows:

1. This Act may be called the Madhya Pradesh Appropriation (No. 2) Act, 2014.

2. From and out of the Consolidated Fund of the State of Madhya Pradesh the sums specified
in column (3) of the Schedule amounting in the aggregate to the sum of Rs. One thousand five
hundred eighty four crores ninety three lakhs seventy eight thousand eight hundred and eighty nine
shall be deemed to have been authorised to be paid and applied to meet the amount spent on
defraying the charges in respect of the services specified in column (2) of the said Schedle during
the financial year ended on the 31st day of March, 2000 in excess of the amounts granted for those
services and for that year.

Appropriation 3. The sums deemed to have been authorized to be paid and applied from and out of the
Consolidated fund of the State of Madhya Pradesh under this Act shall be deemed to have been
appropriated for the services and purposes expressed in the Schedule in relation to the financial year
ended on the 31st day of March, 2000.

THE SCHEDULE
(See Section 2 and 3)
M ) | 3)
Number Services Excess
of and purposes Voted Charged Total
Vote
Rs. Rs. Rs.
Public
Debt
Finance
Capital - 10,26,69,46,124 10,26,69,46,124
3 Police
Capital 99,34,000 0 99,34,000



ARy 9, {31 SHadt 2014 126 (3)
ey (2) (3)
. Rs. Rs. Rs.
6 Finance
Revenue - 15,92,691 15,92,691
14 Animal Husbandry
Revenue 21,42,465 0 21,42 .465
21  Housing and Environment
Capital - 3,75,355 3,75,355
23 Water Resources
Revenue - 73,235 73,235
23 Water Resources
Capital 4,43,01,542 0 4,43,01,542
24 Public Work R &B
Revenue - 8,37,164 8,37.164
27 School Education
Revenue 4,53,49,26,119 0 4.,53,49,26,119
30 Panchayat and Rural Development
Revenue 14,654 14,654
44 Higher Education
Revenue 98,15,13,958 0 08,15,13,958
50 20 Point Implementation
Revenue 8,52,134 0 8,52,134
59 Tenth Finance comm. School
Education
Revenue 42,20,000 0 42.20,000
60 District Plan Scheme
Capital 39,787 0 39,787
69 Urban Administration and
Development-Urban Welfare
Capital 1,60,000 0 1,60,000
75 Tenth Finance Comm. Jail
Capital 9,73,446 0 9,73.,446
89 Public Work
Capital 476,215 0 4,76,215
Total {Revenue .. 5,52,36,54,676 25,17,744 5,52,61,72,420
Capital . . 5,58,84,990 10,26,73,21,479 - 10,32,32,06,469
Grand Total .. 5,57,95,39,666 10,26,98,39,223 15,84,93,78,889
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